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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

M. A. No. 08/2025/EZ
In

0.A. No. 99/2016/EZ

Tribunal on its Motion

- Applicant
-Versus-

The State of Jharkhand and Others

-—- Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT No. 06,
HAZARIBAGH MUNICIPAL CORPORATION

I, Yogendra Prasad, son of Sri. Amrit Ram, aged about 55 years, by faith Hindu, by
occupation  service, working as Municipal Commissioner, Hazaribagh Municipal

Corporation, do hereby solemnly affirm and state as follows:

1. T'am the Municipal Commissioner, Hazaribagh Municipal Corporation. T am well aware
of the facts, circumstances and records of the instant case and have gone through the
allegations and contentions in the Original Application as such 1 am competent to make

and affirm the instant Affidavit.

G - mase
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In pursuance and in compliance to the order dated 28.07.2025 of the Hon'ble
Tribunal in the instant M.A No. 08/2025/EZ this Counter Affidavit is being
filed by the Respondent No. 6 herein, Hazaribagh Municipal Corporation.

This affidavit is being filed for bringing necessary facts and statements on

record for just and proper adjudication of this case.

On 30.08.2022, during the pendency of M.A. No. 11/2022/EZ, a Compliance
Report on Action Plan in the form of Affidavit was filed by the Respondent
No.6, Hazari Bagh Municipal Corporation, for Strengthening, Conservation
and Rejuvenation of Dhobia Talab & Jhinjharia Nalla before this Hon’ble

Tribunal.

A copy of the said Compliance Report is annexed here to

and marked as Annexure — “A”.

Further, an Affidavit affirmed on 03.02.2023 was filed by the Respondent
No.6, Hazari Bagh Municipal Corporation, inter alia, as Status Report with
regard to the protection and restoration of the Jhinjharia Stream and Dhobia

Nalla.

A copy of the said Status Report is annexed here to and

marked as Annexure — “B™.

By an order dated 08.02.2023, this Hon"ble Tribunal was pleased to dispose
of the said M.A. No.11/2022 with a direction that all the projects
contemplated under the various Action Plans/Revised Action Plans for
rejuvenation of Dhobia Talab and Jhinjharia Stream shall be completed
positively by 31.05.2024 and a comprehensive affidavit of compliance shall
be filed by the Jharkhand State Pollution ControE_Bﬂard.
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Following are the details of A4\43<en based on the Action Plan submitted on
03.02.2023 as per direction issued by National Green Tribunal, Eastern Zone Bench,
Kolkata vide M.A No. 11/2022/EZ in Original Application No. 99/2016/EZ

Status of Action taken

Direction Action Plan submitted as on 02.08.2025
Having regard to the above | Complete D.P.R for water | Tender was accordingly floated on
facts and circumstances, let | rejuvenation around Dhobia | 10.02.2023 with the given tentative

Talab is of Rs.3 Crore 51 Lac
and STP of 500 KLD of Rs.39
lacs is a part of it. The
complete DPR includes Pond

the state complete the
process of preparation of
the D.P.R by 31.12.2020
and the tendering process

timeline of execution & completion ie 1 year
from the date of award of tender. But both
the bidders couldn't qualify in the technical
bid as per the tender specifications (SBD)

be commenced with | rejuvenation work, Ghat, | given. Technical bid assessment report/
immediately after | Aeration and oxidation. | minutes dated 15.02.2023 attached for
completion of the D.P.R and Landscaping, Horticulture | perusal and reference.

its approval. We expect the
Government to consider
and approve the D.P.R and
its approval. We expect the
Government to consider
and approve the D.P.R
expeditiously in order to
enable  the  Municipal
Corporation to adhere to
the timelines set out in the
action plan

work and Pathway works. 1.
Technical and Administrative
sanction and approval
received vide letter no.167,
dated 29/11/2022 2. Tender
has been published a. Date of
Publication on  website:-
28.01.2023 b. Last date of
deposit of Tender Fee and
Hard copy:- 09.02.2023 c.
Technical bid opening date:-
10.02.2023 d. Financial bid
opening:- 20.02.2023 .
Tentative date of issue of
work order:- 02.03.2023 f.
Time frame for completion of
work as per NIT- 365 days
after issue of work order

(Annexure- "C")

2. Tender (Re-tender) was published on

with the given tentative timeline of
execution & completion ie 1 year from the
date of award of tender. But again the
two bidders were disqualified in the
technical bid assessment as they couldn't
fulfil the given specifications (SBD)
Technical bid assessment minutes dated
05.06.2023 attached for reference.
(Annexure- "D")

3. Tender was published on 21.06.2023 with

the given tentative timeline of execution
& completion ie 1 year from the date of
award of tender. Four bidders
participated in the tender and out of four
only two bidders qualified in the technical
bid.

Financial bid of two technically
qualified bidders was opened but their
financial quote was more than the
administrative approval amount as
reflected in the tender amount. As such
M/s Madan Lal Bajaj, Construction Pvt.
Ltd. was called for rate negotiation, but
the firm refused to negotiate as per
administrative approval amount. Thus,
tender was cancelled. Copy of minutes
dated 18.09.2023 attached for reference.

(Annexure- "E")

4. Tender was published on 05.02.2024 with

the given tentative timeline of execution
& completion of 1 year from the date of
award of tender. Two bidders
participated . in the tender. Both the
bidders qualified in the technical bid and
financial bid was opened of both the
bidders M/s Mahesh Kumar VYadav,
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Hazaribag was the lowest bidder and was
awarded the work on 21.02.2024.,
According to agreement with the
firm, the work had to be executed &
completed by 15.02.2025 (360 days)
Agreement details dated 21.02.2024
attached.
(Annexure- "F")

Work executed as per the approved D.P.R submitted.

As per D.P.R Pond rejuvenation work is
being carried out.

® Jungle clearing including uprooting
of grass, brushwood, tree and
sapling of girth, Pond desilting work
for bed clearance is done.

* Pond deepening with the dressing
of side slope has been done.

* Further, the work couldn't be
executed & completed within the
time frame because of hindrance by
the encroachers and stay by
Hon'ble Jharkhand High Court,
Ranchi. After the partial site
clearance by the Circle officer,
Sadar, Hazaribag, STP & boundary
wall  work along with Pond
rejuvenated work was started. But,
at the very beginning of STP &
boundary wall construction work
two of the encroachers - Mr. Swami
Dayanand & Bhamanand Sah
(Petitioners) frequently hindered
the work and consequently
approached Hon'ble Jharkhand
High Court, Ranchi vide W.P (c) No.
3915, 2024 & W.P. (c) 1831 of 2025.
which issued stay on any further
demolition or construction at the
concerned site.

Copy of the order dated

24" May 2024 & 02.05.2025 of

Hon'ble Jharkhand High Court,
Ranchi attached for reference.

(Annexure - "G")

Till date no further order

has been issued by Hon'ble Hight

Court, Ranchi as such the work

couldn't be carried on any further.
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The other aspect which
requires to be dealt with, as
pointed out by the learned
Counsel of the Applicant, is
the unauthorized structures
on the southern side of the
Dhobia talab as reported by
the Court Commissioner
which we direct by acted
against strictly in
accordance with law,

Land reiated4s¢50mes

under the Hazaribag district
Administration Jurisdiction.
At present, as per the report
vide letter no. 183 dated
01/02/2023 submitted by
Circle Officer, Sadar,
Hazaribag, 05 encroachers
out of 09 encroachers around

the Pond have been
removed, Process for
removal of rest 04

encroachers is going on as
per Section 4H to Cancel the
Jamabandi. CO, Sadar,
Hazaribag has requested for
directions from Additional
Collector, Hazaribag on ways
& means to free the
encroachments around the
pond vide letter no.3037
dated 28/12/2022.

Land related issues comes under the |
Hazaribag district Administration

- Jurisdiction,

At present, as per the report vide
letter no. 1700 dated 30.08.2025 submitted
by Circle Officer, Sadar, Hazaribag, 05
encroachers out of 09 encroachers around
the Pond have been removed. Process for
removal of rest 04 encroachers is going on
as per Section 4H to Cancel the Jamabandi.

Attached for reference (Annexure- "H")

Circle Officer, Sadar, Hazaribag has
requested for directions from Additional
Collector, Hazaribag on ways & means to
free the encroachments around the pond
vide letter no. 3037 dated 28/12/2022. But
no communication in this regard has been
received till date.

Municipal Corporation shall
implement a short term
measure of Phyto-
3 remediation

Bioremediation as may be
advised by the experts in
the field. It may be
mentioned that Phyto-
remediation/

Bioremediation does not
involve much expenditure.
In this regard, the Urban
Development and Housing

Department State of
Jharkhand, the  State
Pollution Control Board and
the Municipal
Commissioner Hazaribagh,
shall look into  the

compendium prepared by
the CPCB with regard to

In the meeting held on
03/11/2022  under the
Chairmanship of DC,
Hazaribag, approval of Phyto-
remediation was given and
work would be executed
from D.M.F.T fund. Phyto-
remediation work would be
done after completion of
Pond rejuvenation work.

Letter bearing Memo no. 2885/%1.4. dated
29.08.2025 was sent to  District
Development Commissioner, Hazaribag for
execution of Phyto-remediation work in
Dhobia Talab, Hazaribag.

Attached for reference (Annexure- "1")
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VERIFICATION

~ Verified at Hazaribag on this g day of September, 2025 that the averments and facts
stated herein above are true and correct to my knowledge and beliet' and nothing material has been
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

In the Matter of:
M.A No. 11/2022/EZ arising oul of O.A.
No0.99/2016/EZ (Savita Kumari Vs The State of
Jharkhand and Ors);

-And-
In the matter of

Tribunal on its Motion

................ Applicant
-Versus-
The State of Jharkhand and others
........... Respondents
-And-

In the matter of:

Sua Motu Rule/notice issued on August 2, 2022 by
His Lordship the Hon'ble Justice B. Amit Sthalekar
and Saibal Dasgupta in M.A. No. 11/2022/EZ
arising out of O.A. No. 99/2016/EZ to file affidavit
of compliance which was required to be filed by
31-01-2021 has not been filed till date and to why
this Hon’ble Tribunal should not proceed to take
action under section 26 of the National Green

Tribunal Act, 2010.
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AFFIDAVIT ON BAHALF OF THE RESPONDENT NO. 2, HAZARIBAGH
MUNICIPAL CORPORATION

I. Prema Dixit, wife of Sri Lakshman Kumar, aged about 35 years, by faith
Hindu. by occupation service, working for gain at Hazaribagh Municipal
Corporation, do hereby solemnly affirm and state as follows:-

I- That 1 am the Deputy Development Commissioner of Hazaribagh District
with additional charge of Municipal Commissioner, Hazaribagh Municipal
Corporation, | was assigned the additional charge of Municipal
Commissioner, Hazaribagh Municipal Corporation, the Respondent No. 2
with eflect from 23-04-2022. Office order Memo No. V-36/2016-466 dated
21-04-2022 issued by the Deputy Commissioner, Hazaribagh District.

- 1 have received a copy of the order dated 02-08-2022 passed by this Hon'ble

Tribunal in the instant case.

L]

21

o s 3. As soon as i got to know about the aforesaid notice issued by this Hon’ble

1 J Tribunal. 1 made a thorough search and contacted the concerned officers

e -u who were looking after the main matter i.e. O.A. No. 99/2016/EZ (Savita
= Kumari Vs The State of Jharkhand and Ors) till it was disposed by an order

rc: dated 25.09.2020.

o 4- Not by way of justification, by way of explanation, 1 beg 1o state that in

f—:;o compliance of the aforesaid order dated 25.09.2020 passed by the Hon'ble
- Court a Revised Action Plan was submitied by way of e-filing before the
e

Hon’ble Court on behalf of the Respondent No. 2 vide filing No.
1902132007822016 with filing Date: 17-02-2021.
5. The said Revised Action Plan was submitted through e-filing by one Sri.
Dipak Thakur at the request of the Learned Advocate of the Respondent No.
2. The said Sri. Dipak Thakur has confirmed to the Learned Advocate to
ve filed the same and shared the aforesaid Filing No. 1902132007822016
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o his Whatsapp. A copy of the screenshot showing the same 1§ annexed
here 1o and marked as Annexure- “AM

6. After the aforesald Filing Number was issued, the then Office bearers of the

Respondent No. 1 was assured that the same has been filed and the solemn
order of the Hon'ble Tribunal has been complied. having not even slightest
knowledge of its not being m: e part of records.
However. as Municipal Commissioncr. Hazaribagh Municipal Corporation |
accept the entire liability and beg 10 file the said Revised Action Plan once
again with affifavit. The same 1s being filed hereto and marked as Annexure
"B
% | say that the violation of this Hon'ble Court's order was neither willful nor
deliberate, as shall appear from the facts referred to in the above paragraphs.
| camestly pray before this Hon’ ble Court that 1 may kindly be pardoned. |
had not deliberately or wilfully violated the solemn order of this Hon'ble
Court and in the entire tenure of my service nothing of this sort has ever
occurred and | had, have and shall continue to have the greatest respect and
awe for the dignity and majesty of the Hon'ble Court and its orders and
process.
9. 1 undertake to make necessary changes in the said Action Plain as per
ditection of the Hon'ble Tribunal.
10-The statement contained in paragraph | are true to my knowledge and the
rest are my humble submissions before this Hon'ble Court.
.\_\.
a0V HAND * \ Prepared in my office.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

In the Matter of
O.A.No. v froni- /e

(Savita Kumari Vs The Jharkhand
and Ors)

-And-
In the matter of Qavita Kumari
... Petitioner

-VERSUS-

The State of Jharkhand and Others
....Opposite Parties
_And- _

In the matter of :

=



1913'4" ,

/ v -_‘_ii.[
./’1 \L S5 \ph'bu ' \T-‘”" i : / ARIEI a
if e mnmxm"nw mrwa OF mtupp QIJ«L/ARIYNG 6

I, Sonjny Kumar Singh, S0 Law [rilok nmh singh. as about 32

Mg vears, by ith Hindu, by occupation service, working for gain as

i M-'t\.
& o FRING e , o :
<% Junior Engineer at Hazaribagh Municipal Corparation, do hereby

* ~
Govy AN .
i;l_.’ i .'jl wncs A selemnly alfiem and state as follows :-
!
i~ 14y At } . oE ‘ L R
\ e o SITARY 2 have been duly authorized by Municipal Commissioner,
\ 2\ AW stre003
s - & » -
G tunicipal Corporation, Hazaribag 10 affirm this affidavit on behall

\ J'- uﬁrc«spmmt:nt no. 6

”O:rfmﬁ ﬂj}iing l‘,;:sucmt of order dated 25.09.2020 this on Hon' ble court was
& please to direct respondent no. 6 1o submit Action Plan report
‘ within 31.01.2021. But due to unavoidable circumstances samc
g could not be done within stipulated period. Subsequently on
.;::J 0%.02.2021 Action Plan report was made ready and was affirmed
‘l on 10.02.2021 and marked as Annexure- A"

s 1 1 undertake to make necessary changes in the said Action Plan as
.'l;: gt direction of this Hon'ble Tribunal.

Q
5‘ 5 The statements contained in paragraphs | and 2 are true to my
knowledge and the vest are my humble subnusmnns befme this :

Hon'ble Court.
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A brief description of timeline with respect to major activities under proposed work is given in the

following table

Boser § 1

me Frame for implementation and Cor

Key Activities and 'Comptnn;nt;

ACTrvilie

! Proposed Time Frame for _l
 Implementation and Completion of !
} activities !

| (Start and End Date)

ﬁ;ecognit_i;:n Stage

| Gap Anélysis Siéée

e

1

[ Collection of Historical, Geographical and
geological data forDhobia Talab

Collection of c'a-t_ch-ment and Iead”channel
pollution data, sewage disposal
contamination data, industrial effluent
disposal data, solid waste, plastic waste, e-
waste, hazardous waste and C & D waste

' disposal data to talab.

Completed.

1

2

3

-t

Assessment of water quality

E-c;hiﬁleted,

| Reconnaissance survey to identify the
source of pollution and prepare short term
and long-term preventive measures through
| Detailed Gap Analysis on Sewage
| Management, Industrial Etfluent
| Management and Solid waste Management
and other associated issues and
facility availability minimizing
' pollution level.

in-situ
the

for

Removal of Encroachment

| =
|

Completed. :

| As ‘per 't_g?er_nﬁ_ no. 1223m_ted_;
|22.09.202{] the subdivisional officer, |

Sadar, Hazaribag noticed to the persof, || T
| who was in the encroachment in the
| concerning place which was removed by
?Circle officer, Sadar, Hazaribag. In thif
| score the said memo was sent to the
Municipal Commissioner, Nagar Nigam,
| Hazaribag

| Annexure B, Letter No. 1223 dated
22.09,2020.
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Sr. No. | Key Activities and Components ]- Proposed Time Frame for
: ‘ Implementation and Completion of
' activities ‘
(Start and End Date)
Planning and DPR Preparation Stage - -
B Preparation of DPR for'se_wage management, R Completed.
industrial effluent management and solid waste
management and other associated issues, de- :
weeding, desilting, protection of drainage basin, |
| channels, stabilization of earthen bunds and
|' preparing cost estimation, |
|~ % | Bersovalal encroachments and blockades, -
J deciding on flood control measures and
I | preparing Cost estimation.
| 3 '_-*‘Fﬁa_rfé' up for the implementation - o _C_u_rnpleled B

' Implementation of Action Pl'an_STa'g_e

1 Tendering and implementation

I

[ Feb-Mar 2021

— e e — —e— |

(Annexure C, Letter No. 314 dated
27.01.2021.)

| Sustenance Stage

1 Creation of awareness among citizens groubs.
resident welfare associations, local
organizations, activist groups, green

| organizations, political organizations,

i educational organizations and Government

l agencies,

| —

2 'Drganizrng'perib_diclraiﬁﬁs through'idérit'ified il
and reputed Institutions.

L T —
[ 4 Dissemination of Information. '

5 | Creation of Recreational centers

Paralle| activity durﬁg_rhe
implementation phase: to be continued
after implementation phase.

Xt
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1. Construction of Boundary Wall (Dhobia Talalb) %.93,310.00
2. Construction of RCC Drain 5,94,816.00
3. Construction of Soak PIt - 1,24,558.00
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

In the Matter of:

M.A. No.11/2022/EZ arising out of O.A. No.

99/2016/EZ (SavitaKumariVsThe State of

x Jharkhand and Ors);

-And-

In the matter of

< Tribunal on its Motion

-Versus-

.. Applicant

The State of Jharkhand and Another

...... Respondents
INDEX
[SLno. | Particulars N | Annexures Page no. ]
|1 | Affidavit 1 1-5
' Copy of administrative sanction vide letter no. 167
2 dated 20.11.2022 and documents related Tender 11 6-16
published.
5 Copy of report of Circle Officer, Sadar, Hazaribagh . T8
vide letter no. 183 dated 01.02.2023
Copy of Circle Officer, Sadar, Hazaribagh to
4 Additional Collector, Hazaribagh vide letter no. 3037 v 19-20
dated 28.12.2022
| Copy of meeting held on 03.11.2022 for approval of
5 G Vv 21-24
Phyto- remediation work.,
6 | Copy of Technical sanctioned of Dhobia Talab. Vi 2526 |
I tledd b

Fided on 05" C,)_Q&n?g
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

In the Matter of:
M.A. No.11/2022/EZ arising out of
O.A. No. 99/2016/EZ (Savita Kumari

Vs The State of Jharkhand and Ors);

-And-
In the matter of

Tribunal on its Motion

Applicant

-Versus-
The State of Jharkhand and Another

/ ...Respondents
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A %
I'. IV, ﬂqzﬁj‘;ra 1 ."j':::
NOTARY ikl 1A
HEAZARIBAG AR )
TIDANVTT €N BEHALRF S PESPONIYENT Mo, 2. HAZARIBAGH
MUNICIPAL CORPORATION OMNM-BIETATTS OF UPTODATE
PEVELOPMENT WORK

I, Prerna Dixit, wife of Sri. Lakshman Kumar, aged about 35 years, by
faith Hindu, by occupation service, working for gain as Municipal
Commissioner at Hazaribagh Municipal Corporation, do hereby

solemnly affirm and state as follows:-

f That I am the Deputy Development Commissioner of Hazaribagh
District with Additional Charge of Municipal Commissioner of
Hazaribag Municipal Corporation. Pursuant to Office order Memo No.
V-36/2016-466 dated 21.04.2022 issued by the Deputy
Commissioner, Hazaribagh District, | was assigned the additional
charge of Municipal Commissioner of Hazaribagh Municipal

Corporation, the Respondent No.2 with effect from 23.04.2022.

2. Subsequent to the filing of the affidavit by the Jharkhand State
Pollution Control Board dated 14.10.2022, further developments have

taken place to protect and restore Jhinjharia stream and Dhobia

.
-

4
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Talab and the same are being apprised to this Hon’ble Court by way

of instant affidavit for a proper adjudication of the instant case.

Following are the details of such developments:

gﬁ‘ Report submitted by Pollution Department on 14.10.2022 Pragress shatus dfler 14:109019
) Direction Compliance
i

Having regard to the above facts
and circumstances, let the state
complete the process of
preparation of the DPR by
31.12.2020 and the tendering
process be commenced with
immediately after completion of the
DPR and its approval. We expect
the Government ot consider and
approve the DPR and its approval.
We expect the Governmennt to
consider and approve the DPR
expeditiously in order to enable the
Municipal Corporation to adhere to
the timelines set out in the action
plan.

DPR has been
prepared and sent to
State Govt. for
approval which has
further been
forwarded to
Ministry of Housing
& Urban Affairs (M,
H & U, A), Govt. of
India. Copy of DPR
attached.

Complete DPR for water rejuvenation
around Dhobia Talab is of Rs. 3 Crore 51
Lac and STP of 500 KLD of Rs. 39 lacs is

a part of it. The complete DPR includes

Pond rejuvenation work, Ghat, Aeration

and oxidation, Landscaping, Horticulture

work and Pathway works.
1. Technical and Administrative
sanction and approval received vide
letter no. 167, dated 29/11/2022
2. Tender has been published
a.  Date of Publication on website :-
28.01.2023

b.  Last date of deposit of Tender Fee
and Hard copy :- 09.02,2023

¢.  Technical bid opening date :-
10.02.2023
Financial bid opening :- 20.02.2023
Tentative date of issue of work
order :- 02.03.2023

f.  Time frame for completion of work
as per NIT - 365 days after issue of
work order,

ANNEXURE - 1l

The other aspect which requires to
be dealt with, as pointed out by the
learned Counsel of the Applicant,
is the unauthorized structures on
the southern side of the Dhobia
talab as reported by the Court
Commissioner which we direct be
acted against strictly in accordance
with law. Next, the primary source
of pollution as contained in the
Gap Analysis Phase should be

The unauthorized
structures on the
southern side has
been freed and is
under possession of
the Dhobia Talab,
Drain from
Anandpuri Nala to
Jhinjhiria Nala for
diverting all the
sewage and effluent

Land related issues comes under the
Hazaribag district Administration
Jurisdiction.

Al present, as per the report vide letter no.
183 dated 01/02/2023 submitted by Circle
Officer, Sadar, Hazaribag, 05 encroachers
out of 09 encroachers around the Pond
have been removed. Process for removal
of rest 04 encroachers is going on as per
Section 4H to Cancel the Jamabandi.

ANNEXURE - 111

Y

-
s RIS Lg -
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identified and remedial action has been
taken for diversion of all the constructed,

sewage and effluent away from the . bi fHor du'%ctlons from ’;,'Cdd'tmn:: C'ro Hecillor,
Jhinjharia nalla/ stream and the Cleaning of Dhobia azaribag on ways & means to free the

Dhobia talab. Pending the long Tlab and work for encroachments around the pond vide letter
term action 6f diversigon of the increasing of no. 3037 dated 28/12/2022.

sewage and the effluent to the Digsol;ed o;;yg%n B ANNEXURE -1V
STPs and the ETPs, the Municipal | 2¢ingdone by Boat

C.0, Sadar, Hazaribag has requested

Corporation shall implement a having screen and In the meeting held on 03/11/2022
short term measure of arrangement of under the Chairmanship of D.C.,
Phytoremediation Bioremediation, water sprinkling into | Hazaribag, approval of Phyto-remediation
as may be advised by the experts air. NO. Pl"l\_vto— was given an_d_ work would be exelcuf:ed
in the field. It may be mentioned remediation/ from D.M.F.T fund. Phyto-remediation

Bioremediation were | work would be done after completion of

that Phyto-remediation ; ; > :
Bioremediastrion does not inffolve seen in the Dhobai | Pond rejuvenation work.
Talab.

much expenditure. In this regard, ANNEXURE -V
the Urban Development and
Housing Department State of

Jharkhand, the StatePollution
Control Board and the Municipal
Commissioner Hazaribagh, shall
look into the compendium
prepared by the CPCB with regard
| to Phyto remediation.

i;l Other observation Progress status after 14.10.2022
Boundary wall of approx 7 feet has been Complete DPR for water rejuvenation
constructed along West & South side of around Dhobia Talab is of Rs. 3 Crore 51

1 the Dhobia Talab. Mohalla road which is Lac and Boundary wall of Rs. 19,91.431.00
almost 8 feet above the water level of the is a part of it.
talab. There is no Boundary wall along
the North side of the talab. ANNEXURE - VI
The diversion structure (drain with
cover) is being constructed for diversion 100% construction work of drain
of the sewage & effluent from Dhobia has been completed. Due to drain

2 Talab. Almost 90 — 95 % of construction construction in the northern side of
work has been completed and the drain the talab has prevented entry of
is expected to be started by 31% October, dirty and waste water in the Pond.
2022.

No construction work for STP/ETP has Complete DPR for water rejuvenation
been started by Hazaribagh Municipal around Dhobia Talab is of Rs. 3 Crore 51
Corporation. However, DPR for the same Lac and STP of 500 KLD of Rs. 39 lacs is a
3 has been prepared and sent to State part of it. The complete DPR includes Pond
Govt. for approval by HMC & which has rejuvenation work, Ghat, Aeration and
V' fartherheen forwarded to Munistry of oxidation, Landscaping, Horticulture work
L ~ \ - and Pathway works.
\.
‘\
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Housing & Urban Affairs [M.H. U.AJ,
Govt. of India vide letter no. 1103 dated
07.09.2022.
No Bioremediation/ Phyto-remediation th Ig,l:h? meerﬁ’,g h?]g ?}' {‘EH ”2322 Undes
measure has been implemented. £ allrmfa;z 1tp s d'"l' =Ry
However, cleaning of Dhobia talab and R CLTINHSIoCIs b e given
4 A ? . and work would be executed from D.M.F.T
work for increasing of Dissolved Oxygen S
; . . fund. Phyto-remediation work would be
is being done by Boat having screen and : : .
g e . done after completion of Pond rejuvenation
arrangement of water sprinkling into air. il
3. The instant affidavit is being filed bona fide and in the interest
of justice.
4. The statements made in foregoing paragraphs are true to my
knowledge and the annexures annexed hereto are true copy of their
originals.
D O
\J”H o | ¢
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2. AT ST AR (CAPEX 9 OPEX) 7 ey wimor Rrifrfia 72 fear s —

(Amount Rs. in Lakh)

Project Cost Cost Distribution {CAPEX) OPEX
Pond Name Central State ULB Share ULB’s own Revenue
CAPEX. | OPEX | Tousl Share | Share | (15" FCGrant) | Sources/State Fund
Dhobiya Talab {
(Ward No. 12) | 29694 54.66 351.EE_L (9897 | 10889 808 | 54.66
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gy wer @ & @) Preag 2 ' &,
| sl No. | Item De_sc:iptiun I Amount (Rs. In I.ak}?
1 Dismantling work o D D T
3 Pond Deepening/desilting, Ghat, Boundary, Guard Room etc. 165.16
3 STP, Inlet drain, Aeration & Oxidation, etc, 6272 |
4 | Carriage of Material B T 5.83 l
5 | Landscaping & Horticulture works B 1328
e | ~ Sub Total (110 5) 248.30
7 | G6ST@12% (on 6) - - ' 29.80
8 Dust Bin, Benches, Electrical work(solar), Aeration & Oxidation equipment etc. | 13.96
9 Contingency - 1.96
10 | Labour cess @ 1% (on 6 to 8) " 2.92
3 1 - h Total CAPEX (6 to 10) 296.94
[ 12| OPEX-0&M for 5 Years 54.66
13 Total Project Cost (CAPEX+OPEX) (11 & 12) 351.60
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MUNICIPAL comcﬂ@?wm HAZARIBAGH =

R (Urban Development & Housing Department, Govt. of Jharkhand)
Nagar Nigam, Hazaribagh — 825301 -’R\
Email - municipality_08@rediffmail.com
Ref: UDD/HMC/HZ8/SBD/04/2022-23 Letter No, 36 Dated : 05/01/2023

e-Procurement Notice

' Executive Engineer, Municipal Corporation, Hazaribagh

1. Name of Tender Inviting Officer
2, Date of Publication of Tender on Website 1 10-01-2023
3. Last Date/Time for receipt of online bids . 27-01-2023 up to 05:00 PM
4. last Date/Time for receipt of EMD (Hard Copy) :30-01-2023 up to 02:00 PM
5. Date/Time of Opening bids : 30-01-2023 02:00 PM
) i 5;::12: Period of
:‘:. Name of Work Est'r:;;f: ;‘;;l.?e of M:zZ:E(SRS.J T Completion
(Rs.)

Rejuvenation/Renovation of
Dhobia Talab in Ward No. 12
1 o s A 35169000 |360,000~ | 25000~ | (365Days)
under Hazaribagh Municipal
Corporation, Hazaribag

Further Details can be seen on Website http://iharkhandtenders.gov.in

(E -:"’e{::\q,'s

Y e
P Executive Engineer

Municipal Cugggiatton, Hazaribagh
w34 mn R oS2e
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| MUNICIPAL CORPORATION, HAZARIBAGH
= 57 7" (Urban Development & Housing Department; Gowt. of Jharkhand)

apar Nigam, Hazarlbagh - 825301 Errall - municipality_08@rediffmail.com

e-Procurement Notice

1. Name of Tender Inviting Officer : Executive Engineer, Municipal Corporation, Hazaribagh

2. Date of Publication of Tender on Website: 10-01-2023
3. Last Date/Time for receipt of online bids; 27-01-2023 up to 05:00 PM

4. Last Date/Time for receipt of EMD (Hard Copy): 30-01-2023 up to 02:00 PM
5. Date/Time of Opening bids: 30-01-2023 02:00 P\

Ref: UDD;'HMC{HZB:’SBDf04/2022-23 Letter No 36 Dated : 05/01/2023

S
ISt

e e —

ol
51 1 Estimated Value of Earnest Tender 2
No. Name of Work Work (Rs.) | Money (Rs.) | Document | Completion f
! (Rs.) *
Rejuvenation/Renovation of
Dhobia Talab in Ward No, 12 g i
i under Hazaribagh Municipal 351,539,000/ 3.60,000/ 25,000/

Further Details can be seen on Website hltp:/,’jerkhandtendcrs.gov.in

|

ER 286836 (Urban Developmant and H

Cagmral:@_@ Hazaribgg_____“___w

e — Bt T S

ouglng) 22.23 (D) Munlclpal

*;-_—‘-F-.:—.--.‘..-_-_.-...-. e e — = L L. . -

Sd/- kit
Executive Engineer | &t
Corporation, Hazaribagh!




473
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U=H®...23) . /e fe=ia 28 /.04, /2023

gfe ua

EVTIaT R [ wien gm gl Mfaw qae s UDD/HMC/HZB/SBD/04/2022-23
&l¥ Rejuvenation/Renovation of Dhobia Talab in Ward No. 12 under Hazaribagh Municipal Corporation
Hazaribag fSTHeT PR No. 286836 & # f=ifered wemem fvem wmar 2

[ ]

" Sl. No. Description Amended Dates
3 1 ‘| Last Date/Time for receipt of online bids 08.02.2023
i up to 05:00 PM
5 Last Date/Time for receipt of EMD (Hard Copy) | 09.02.2023
R S | upto02:00 PM
3 Date/Time of Opening bids 10.02.2023
— _ b - - B 02:30 PM
oY @ o gda W@ ~
>(t\"ﬂ’
FrefaTeTs sﬁﬁw
st .23/, i 25(01/2023
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eProcurement S@%ﬁovernment of Jharkhand

# N
b WO, '":_l_a rkl:and Tender Details
- e 7
YRR enaers Date : 24-Sep-2025 02:45 PM
& Print
| Basic Details
[liﬁﬂlli:jﬂ_ﬁl?ﬂ Chain 'UDD Secretary||UDD Chairperson eProc Cell
|Tender Reference
| Number o UDD/HMC/HZB/SBD/04/2022-23
Tender ID 2023_UDD_65626_1 Withdrawal Allowed Yes
Tender Type Open Tender Form of contract Item Rate
Tender Category Warks No. of Covers 2
General Technical No ItemWise Technical Evaluation No
Evaluation Allowed Allowed
Payment Mode Offline lé'sohaultl Currency Aliawed For No
Is Multi Currency -
Allowed For Fee No Allow Two Stage Bidding MNo
Payment Instruments Cover Details, No. Of Covers - 2
Offlines.No _lInstrument Type CoverNoCover |Document Type Descriphion
1 SS - Small Savings Instrument ; Tender Fee
aiiid el 1 Fee/PreQual/Technical | .pdf
| {2 BC - Bankers Cheque |l e SR .Q e § and END
| i P ) || Tender
3 DD - Demand Draft
: R |.pdf Document as
4 [BG - Bank Guarantee - B per SBD
5 FDR - Fixed Deposit 5 iFlnance xls BoQ
6 Challan - Govt. Treasury Challan in India
7 Call receipt - Deposit at call receipt
Other Important Documents
S.No |Category Sub Category Sub Category Description Format/File
1 Income Tax PAN Card PAN Card copy
Tender Fee Details, [Total Fee in [] * - 25,000] D ils
Tender Fee in (] 25,000 - EMD Amountin |3,60,000 EMD Exemption |Yes
Fee Payable To  |Municipal | Fee Payable At  |Hazaribag = T— Allowed | S—
Commissioner | Municipal EMD Fee Type fixed EMD Percentage |NA
— Corporation| | mMp payable To |Municipal EMD Payable At |Hazaribag
Tender Fee No | Commissioner Municipal
Exemption | Corporation
Allowed | b I - o
Work /Item(s) -
Tltle - Rejuvenation/Renavation of Dhobia Talab in ward no. 12 under ‘Hazaribagh Municipal Corporation, Hazaribag
Work Descnpt:on __|Rejuvenation/Renavation of Dhobia Talab in ward no. 12 under Hazaribagh Municipal Corporaﬂon, Hazanbag\
Pre Qualification Please refer Tender documents. \. IS A
Details : \"
Independent External |NA i
Monitor/Remarks Al
Tender Value in O 3,53,28,494 Product Category Civil Sub category NA :
L ] - Works |
|Contract Typa Tender Bid validity(Days) IlSO 'Period Of Work(Days) |365 =i
|Location Hazaribag Pincode 825301 Pre Bid Meeting Place [NA | 1
. - Municipal Area ' S "o
|Pre Bid Meeting NA Pre Bid Meeting Date | NA Fid Opening Place Hazarlbag Murigigal”™
| Address - o o COrporation s«
'Should Allow NDA No Allow Preferential No -
‘Tender - |Bidder 1 ED |

NATAR
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Publish Date 28-]Jan-2023 06:55 PM Bid Opening Date 10-Feb-2023 02:30 PM
Document Download / Sale Start 28-Jan-2023 06:55 PM Document Download / Sale End 08-Feb-2023 05:00 PM
Date R . Date
Clarification Start Date NA Clarification End Date NA
Bid Submission Start Date 28-Jan-2023 06:55 PM Bid Submission End Date 08-Feb-2023 05:00 PM

Tender Documents

NIT | =
Document | S.No Document Name !Desc'iptinn gzc::;e"t Size
1 [Tendemotice_1.pdf NT S 515.80)
ork Item T ST = = — e -
l::ocuments S.No Document Type Document Name Description I(:;zc;;;ent Size
1 BOQ ; ___ 1BOQ_88156.xls bog 372.50
E Tender Documents shd. pdf SBD 15104.77|

Latest Corrigendum List
S.No Corrigendum Title Corrigendum Type View
1 Corrigendum 2 Technical Bid @

Tender Inviting Authority

(Name B Executive Engineer g |
f_(i_ﬁre.ﬁ_ ~ |Hazaribag Municipal Corporation
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3&[—-— __ PARTICULARs ION OF WATER BODIES !
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(arfr=oT TmaE) ANNEXLRE e

Tender Ref No. UDD/HMC/HZB/SBD/04/2022-23, Dated 05/01/2023

Tender ID :- 2023_UDD_65626_1

fesis 15022023 1 fAfeT FYeE ¥ ¥+ Procurement Committee &1 46 &1 qXe HRIATE! —
sufRerfa —

1, R ATgad, TR AT, EomEnT — 3eqy
2. W e, (e ST TR fwr vd smare fan, = — HEw]
3. HrdaTer AR, TR BT, gwanT | — R
4, PSR, wae Ao faumT, semeEnT | — HE
5. ol UgTAET, FR A, EArEnT | — HeH

framftE ffae @ fAaeh -deha dis

Name of Work :- Rejuvenation/Renovation of Dhobia Talab in Ward No. 12 under Hazaribagh
Municipal Corporation, Hazaribag

et ®igfa — Wo 351.60 ol i 167 fesid 29.11.2022

Capex-296.94 Lakh
Opex- 54.66 Lakh

e afy — ¥ 3,51,59,000.00 wd e 10.08.2022 BT &4 AT THADT PIEET ERT
wer fear T |

gfRErer s srpate fyavorft - wfdr 3,53,28,494.00 wUd faATH 05.01.2023 BT F& AU

Th=h] BT R WS B 7 |
&l e @) fyaeel) — ard e 12 § Fersr O d9e @ 9 |
sl were 2 sATaRy wATor uF @) fAaxef — s@wadar HEl 2 |
fafagr ugfey -~ SBD aidfa E-Tendering @ A1edd & WU—1 &9 2 | e

w. MiSg.
Riftar et @ RIRY T4 W - R 10022028 9 e 1430 A ’?\4\
Frf quf & @Y rafdr — 370 A | - 5._.,-*.
asa fas @ geuifea Rafy — mom ar | : | <!
v FAfder @) faweft — . ;U o 3
a”ﬁ\"\\o /afﬁ A\ y -
(@) wra =fder @ §an =02 o LAZARIBAG Wy
(@) ffagremmet @ faawoft (1) M/s Bhaskar Construction —

(2) Mahesh Kumar Yadav
IJIAT — FH Ao B e ffaE # o2 (91) @R (i) M/s Bhaskar Construction T

(i) Mahesh Kumar Yadav §WRT online ffa&r # w7 forar o e wH w@r (i) M/s Bhaskar
Construction T wafde ffaeT arfrera SBD @ sy =21 urar 71 gafery ga! Ffder aa-ial U

(B~
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ELIIIFC)] ANRNEXLRE - D 55’

Tender Ref No. UDD/HMC/HZ8/SBD/01/2023-24,  Dated 05/04/2023

Tender ID :- 2023_UDD_68959_1

feii® 05.06.2023 @ ffieT fTe= 8 @71 Procurement Committee 3 33 24 X HTare! —
wufRerfe —

1. TR gead, AR s, EArEn — areye
2. T P, (Tt wieiT) TR e vd emarg feer, - e
3. BrUTEE AT, R A, gwmerT | ~ |
4, AU AT, Haw Ftor fRamn gsmianT | - 9oy
5. oGl e, TR i, garienT | - e

frarafem fifaer &) g - g fie

Name of Work :- Rejuvenation/Renovation of Dhobia Talab in Ward No. 12 under Hazaribagh
Municipal Corporation, Hazaribag

yemafe Gy — o 35160 ol A 167 fRATE 29.11.2022
Capex-296.94 Lakh
Opex- 54.66 Lakh

aafial ¥Wefa — ¥ 351,50,000.00 w9 =16 10.08.2022 1 TEa AFAT T BT g
werE fvar Tar

gfamoT faws srgates faawemft — iR 3,53.28494.00 U RAiF 05.01.2003 @ gy JFfaar

THHD! BIAT TR W& fbar T |
&1 e B favof) — o e 12 F P e @ @ 9 |
@t ¥erel g ARy yATr Uy @) faawol — sgvwar A8 8 |
Ffacr ugfd - seD siavfa E-Tendering @ wrezm 9 o= BaT B |
Fifaer ates &) fafr v gwy - — feite 21042023 BT gate 14:00 qrﬁ - -x"“‘«r\
& guf @i @ safy — azo fie N
dafial fos & qeuifea Rufl — wem ar

g fAifsgr &) fQgeeft — AR
<N\
(@) arer fAfder @ s =02 “\C\...' —
(@) Pl @t fRawh (1) M/s Bhaskar Construction T

(2) Mahesh Kumar Yadav
IV — ¥ IO vy AT e § 02 (1) PRI (i) M/s Bhaskar Construction T

(i) Mahesh Kumar Yadav EWT online a2 4 wrr farm war o w9 wem (i) M/s Bhaskar
Construction g1 wafda fAfaar siffiera SBD & sy 718t wrar T gwifre 2y fafter qadiad s

s TED
nffﬁ/wm

3 by
. 4 '3‘“" P =1l-11c
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_ Non- Responsive & Ud %" &l (i) Mahesh Kumar Yadav g1 9dfda ffder siferg sep @
IHY T8 9 T g9fere el ifder a@el w9 @ Non- Responsive |
e FAfder WAy gr e ffeer o1 vqe o w9 gF: Bfaer @ @1 s e o @

49 WIGAIE \qHS @1 TE |
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Ll e oo
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Tender Ref No. UDD/HMC/HZB/SBD/DZ/ZDZ3-24, Dated 10-06-2023
Tender ID :- 2023_UDD_72842_1
-7 18.09.2023 @ fAfaer = %@ HHI~ Procurement Committee D a5 B IR

Frfard) —

Suferfa —
1. "EmEd, TR FEE, ESRETT ' — eqE
2. We e, (e dier) TR e vd e fawr, I - we
s, priuTer i, R P, SR —
4. HrAYTeTD P, Waa fmior fawr, eSTRIEnT | — g
5, 9@l eI, FR R, ESRIETT | — e

frafta ffaer @ fQavft - fAxia @i

Name of Work :- Rejuvenation/Renovation of Dhobia Talab in Ward No. 12 under Hazaribagh
Municipal Corporation, Hazaribag

yemafie W ef (— Fo 351.60 G qFis 167 [T 29.11.2022
Capex-296.94 Lakh
Opex- 54.66 Lakh
aaa) Thehy -— R 3,561,59,000.00 WU faAIF 17.08.2022 PT T&I AT FehrIDd]
BIYRT §RT YT T 1T |
aRwmor R apates favemf (— ¥ 3,63,28,494.00 WA fAHIE 05.01.2023 D1 &
AT TR BT gRT wer faar v

el worer @ Raxoift — a1 e 12 § Farey farex e & aeE |

s Yere 2 IRy wAT uH @) faawoft — srawEddr G892 |

Rifrer vefy — SBD 3T E-Tendering @ HIETH W WO Bal & |

aaia Pifier @tem o Ry vd T — Reid 13.07.2023 BT A& 14:00 99
&l gof & @Y srafer :— 540 fo |

aatel fas @ geaifea Rafa — g ar

—
iy

d
_
'\.:‘h.__‘ g
I \ flr- myv HMATAT
- y ‘:—- iy TA " n
e
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grw fAfagr &) faawoft — 9{/

(@) yra ffaer & d@w=r = 04

(@) Ffaemamet @ fAawh

(i) M/S Madan Lal Bajaj Construction Private Limited Dumka Road, Jamtara, Jharkhand- 815351
(ii) M/S Sri Ram Enteprises, 2™ Floor M.P.D. Road, Bhagalpur, Bihar

(ii) M/s Bhaskar Construction, Boddom Bazar GwalToli Chow, Hazaribag-825301

(iv) Indrajeet Kumar, Vill- Romi, P.O.-Padma, P.S.- Padma, Dist- Hazaribag

BORIEATT TR {99 3fefa Rejuvenation/Renovation of Dhobia Talab in Ward No. 12
under Hazaribagh Municipal Corporation, Hazaribag G | %ﬁ feid 11.09.2023 &1
woT, TR e, geienT @ semerar # W fAfaer femes wffa @ dow #
(i) M/S Madan Lal Bajaj Construction Private Limited T i) M/S Sri Ram Enteprises 1 ddbi1dh]
w9 ¥ Responsive BIffd fhd o ox w&AfY We™ @1 E, TAT Responsive UTY T AT
fAfaeemmet @ faxia fas @em @ s @ 73 |

IFT B AP § b 16.09.2023 B a1 HfAgeR &1 i dre @rem T,
e qemTrs faarel fFrerad 2

Sl. No. Name of Contractor Amount Quoted by Bid Rank
Bidder
M/S Madan Lal Bajaj Construction Private Limited Rs. 3,88,00,000.00 Ly
2 M/S Sri Ram Enteprises Rs. 3,92,50,688.61 L,

SWiad Qi fAfdeerst @ grr [faer # Seoifaa fFmi vd wal &1 srgurer
femar ar 21

1 ol @ fafier o R aRewr fus & orfwd Wo 3,53,28,494.00 TH HAGH
M/S Madan Lal Bajaj Construction Private Limited T BRI Sgd vfdr o 3,88,00,00000 B A
fAfder @ wfdr ¥ o826 ufwg afde 2 vd wmfe Wl @ afir @ 3066 wfdera
e B |

are: Tafder wfifa gRT L1 ©Wdg® M/S Madan Lal Bajaj Construction Private Limited,

Dumka Road, Jamtara @ 12T €X R &1 7 fofg forar Simar 8 | Sad & smelied 3 M/S
Madan Lal Bajaj Construction Private Limited @1 ®Taferdl STdid 4511 / HioWo a1 30.09.
2023 @1 FAIRST 5 araf & g weTe @& ¥ 06.10.2023 BT SulRerd BN @ e
T oT| M/S Madan Lal Bajaj Construction Private Limited, @ f3i® 06.10.2023 I
AT ARRIAT, TEE AIWgdr vd el g SifeRiar ®f o) aral @ 9 A el T
f6 W13 U oR"g ®UAT BH B §U 3,87,00,000.00 HUA TR HRI HRA B GEA! HTHT
GO

W prie uHie 5020 faFi 17.112023 B R SMYEH—WE-—NENS GRI
23112023 PLER AW B oy ded § y=: SuRem gF @ e faar |
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|fAfT @ 4% § M/S Madan Lal Bajaj Construction Private Limited, & ERT &% aref
@ 9 H @8 fb Hlo 3,87,00,000.00 B IR F B W W PR B G T8 2

qfd s &R ool Fffea ufdn fPfder @ afr & o2se wlem afe @ @
RS ¥ @ Al 9 30.66 ufrera e 2

wwmﬁﬁgﬁﬁwmﬁmﬁ%wﬁom
@1 Ffder @ vl 96 2 Riwd wowey weafe Wah & 0es wwT ot
AR BM @ BT 1 qul v wwie wRa @ g 2

T WIS ARG Sad fAfeT @1 Y8 BRI gU TT Capex T4 Opex @7 TP
ey fAfaer e &1 ol frar smar 2

3% \YIATe FHIG @) TS |

W
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gmﬂwwﬁw.gﬁwﬂm X

eIsIst s S
(arfere=eT me)

Tender Ref No. UDD/HMC/HZB/SBD[04/2023-24 {3”j call) Dated 03-02-2024

Tender ID :- 2024_UDD_82400_1

fesfier 17.02.2024 7 fafaer foreames %ﬂ HH=] Procurement Committee FH Job D Th

Hrfarel —

saRRerfy —
1.WW~W—W,WW,WW — Jeud
z.g@a%ﬁ,(w%ﬁﬂﬁ)wmuﬁmfﬂﬂm,ﬁ?m _ e
3 riTer® ST, SR T, SR | — e
4.%&%,%%%,%1 — e
5 o TeTRieT, FR R, FSErT | — e

frarafer fafer @ Aol - faxiia die
Name of Work :- Reiuvenation/Renovation of Dhobia Talab in Ward No. 12 under Hazaribagh
Municipal Corporation, Hazaribag

yerafe Wiy -~ ©o 351.60 < q=e 167 f&Te 29.11.2022
Capex-296.94 Lakh

fferer TRy -— SBD AT ETendering & WA A €I I E |

e fafier @es @ [ifs g w  fodid 15022024 FY AR 11:00 T
aﬂﬂq\ﬂfﬁﬂﬁﬁﬁmﬁfﬁ:4360ﬁm

i Rrs @ Feaitea Refy — T R

Wﬁﬁﬂ‘lﬁﬁﬂ?ﬁ:—

(@) s fAfaer @1 e = 02 \Z,\ 1
(@) Fafrereramall @1 faw o~
(i) Mahesh Kumar Yadav, Bara Bazar, Gwal Toli, Hazaribag "*-::n .‘:ﬁ N

(i) M/s Bhaskar Construction, Boddom Bazar Gwal Toli Chowk, Hazaribag

Soh ‘%/ b ﬁ;ﬁ' et
PR \.,N\k“; ;
W

%
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3 X

gordErT R A afeafa Rejuvenation/Renovation of Dhobia Talab in Ward No. 12
under Hazaribagh Municipal Corporation, Hazaribag D P %’g’ fadie 15.02.2024 B TR
mgaﬁ-w-nw,wﬁw,mﬂwaﬁmﬁwﬁﬁmﬁmmﬂﬁ%ﬁ
do® # (i) Mahesh Kumar Yadav, Bara Bazar, Gwal Toli, Hazaribag Tg (i) M/s Bhaskar
Construction, Boddom Bazar GwalToli Chowk, Hazaribag Gl JHaT w4 d Responsive aifed
ﬁv‘hwﬁwam%mﬁa%ﬂé,ﬁmaesponsivemwaﬁﬁﬁmwﬁaﬁﬁ?ﬂu

W%Wﬁfﬁ?ﬁﬁﬁ‘ozzomﬁﬁﬁﬁmﬁﬁﬁﬂmmw,
WWWW% .

Amount Quoted by Bid Rank
Bidder

Rs.347,43,02142 | L

Rs. 3497580499 | L

\ M/s Bhaskar Construction 1

aufﬁﬁaﬁﬁrfaawﬁa%mﬁﬁﬁrﬁmﬁﬂﬂﬁwfqﬁmma@m

oo & @ fafder & Al qReT fATE @ AgHY Ho 349,75,805.00 Td L1 HIED
Mahesh Kumar Yadav @ &I SGT < Wo 3,47,43,021.42%8 |

s RifdeT @ gRT L1 §age® Mahesh cumar Yaday @ UET 9P BT S <t
. 347,43,021.42 (e T Fire Hareia ar@ e FN TqEhe BT AT Ry ATH)
w o s @ @ ot e T

Ao qUETE TR @ TR |

rC R CAEEIR Friues AT FriuTeTE AR
TR fH, BT e, FNErT e fomfor M, BeiNEn
..‘\w’\""
g * q”."\4:)'\-"”
A i il
e v TR gD
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2,4

Name of work

Name of Contractos
Address of Contractor

Agreement Value

Agreement No.
Agreement Date

Period of work Completion

Letter of Acceptance

Tender Reference No.

Admin Approval Details

Technical Sanction Details

Signature of Contractor

'ﬁW

AGREEMENT DETAILS

Rejuvenation/Renovation of Dhobia Talab in Ward No.
12 under Hazaribagh Municipal Corporation,
Hazaribag

» Wiahesh Yumar Naday

Bara Bazar, Gwal Toli, Hazaribag-825301

3,47,43,021.42 (Rupees Three Crore Forty Seven Lakh
Forty Three Thousand Twenty One & Forty Two Paisa
Only) for 21 days 0 & M.

23 /SBD/2023-24
=21 /c's 2 fﬁﬂw

360 Days Construction and 05 Years O & M.

Municipal Commissioner, Hazaribag Municipal Corporation,
Hazaribag for Contract Price of Rs. 3,47,43,021.42 (Rupees
Three Crore Forty Seven Lakh Forty Three Thousand
Twenty One & Forty Two Paisa Only) Vide Letter no. 732
dt. 19.02.2024

UDD/HMC/HZB/SBD/04/2023-24 (3™ Call)

Approved by Secretary, UD &HD, Government of
Jharkhand, Ranchi vide Letter no. 2740 dt. 21.07.2023

Sanctioned by Chief Engineer, Technical Cell UD & HD,
Jharkhand Ranchi for Rs. 3,49,75,805 Dated 28.12.2023

R
&
«

\ v

Sighature of Em oyg‘ils Representative
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S8 harkhan

_eProcurement System Government of Jharkhand

Finance Bid Evaluation Summary

#'_--— Tenders

Organisation Chain

Date : 21-Feb-2024 01:32 PM

&% print

: UDD Secretary| |UDD Chairperson eProc Cell

Tender 1D
Tender Ref No

: 2024_UDD_82400_1
: UDD/HMC/HZB/SBD/04/2023-24 (3rd Call)

Tender Title

. Rejuvenation/Renovation of Dhobia Talab in Ward no. 12
* under Hazaribag Municipal Corporation, Hazaribag

Cover System :

2

Cummittef_z_ _Chairperson,‘Co-nrdlnatur Type :

Internal

Committee Chairperson/Co-ordinator Name :

Administrator, HMC Hazaribag

Committee Members :

Chief Engineer, Technical Cell UDHD, Executive
Engineer, HMC, Executive Engineer, BCD, Account
Officer, HMC

' _ : Summary Details : |finsummary_110292.pdf (546.48 KB) i
| ~ Summary uploaded on :|21-Feb-2024 01:32 PM
No. of Bids : 2
Bid List
. Quoted Amount/
S.No E‘S ol Bidder Name Opened By g:?:ﬂtted Evaluated Rank |Status Reason
e Amount in [/
13-Feb-
M/S BHASKAR 3 s :
1 581993 CONSTRUCTION ANAND BHUSHAN g&Z‘! 04:35 3,49,75,804.99 |12 Rejected L2
IMAHESH KUMAR bl
2 582059 ADAV ANAND BHUSHAN 2024 04:06 B,47,43,021.42 |1 Accepted L1
PM
oo b Tender Inviting Authority
4 “of \5{‘*R‘E\\
“ : rd = ™K \
g,
2 f ” At \' A
\ . X
—
G, JH ? /
—— " h .//
M~ ™
DIVES

htrps:L’jharkhandtenders.gov.infnicgepfapp?component=%24DirectLink_3&pagc=Vie... 21-02-2024
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IN THE HIGH COURT OF JHARKHAND AT RANCHI
W. P. (C) No. 1831 of 2025
Swami Dayanand Petitioner
Versus
State of Jharkhand & Ors. . Respondents

CORAM: HON'BLE MR. JUSTICE GAUTAM KUMAR CHOUDHARY

For the Petitioner : M/s Amar Kr. Sinha & Sandeep Verma, Advocates
For the Respondents-State : Mr. Ashok Kr. Yadav, Sr. S.C.-1
For Respondent No. 4 : Mr. Ranjit Kumar, Advocate

Oral Order
02/ Dated : 02.05.2025

The mstant writ petition has been filed under Article 226 of the
Constitution of India for a direction upon the respondents particularly
respondent no. 4, restraining him from making unauthorized construction over
the land measuring total area 11 decimals appertaining to R.S. Plot No, 120,
Khata No. 111, situated at Mouza Cantonment, PS.-Sadar, District
Hazaribagh.

It is submitted by learned counsel for the petitioner that it is raiyati
land of the petitioner over which construction is being made by respondent
authorities.

Mr. Ashok Kumar Yadav, learned Sr. S.C.-1, appearing for the State,
submits that there is pond on Plot No.45 over which some renovation work is
being made and no work is being made by the State with respect to R.S. Plot
No. 120,

Mr. Ranjit Kumar, learned counsel, has already appeared on behalf of
respondent no. 4 and a copy of memo of writ petition has been served to him,

Learned counsel for the State and respondent no. 4 will file counter

affidavit.
Let this case be listed after five weeks.
f‘;}iziﬁ A ™ . Inthe meantime, no construction/renovation work of RS Plot No, 120
be made by the respondents.
{
(Gautam Kumar Choudhary, J.)
AKT/Satendra
# _-‘-.._----":"‘.-“1 //
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IN THE HIGH COURT OF JHARKHAND AT RANCHI
W.P (C) No. 3195 of 2024

Bhamanand Sah ..... Petitioner
Versus
The State of Jharkhand & Ors. ....... Respondents

CORAM: HON’BLE MR. JUSTICE SANJAY PRASAD

P —

For the Petitioner : Mr, Suraj Kumar, Advocate
For the State : Mr. Ajit Kumar, A.C to G.A-V
For the Resp. No.4 : Mr. Ranjit Kumar, Advocate

02/Dated: 24" May, 2024

This writ petition has been filed on behalf of the petitioner
for a direction upon the respondents to demarcate the land of the
petitioner bearing Plot No.120, Khata No.111, Mouza-
Cantonment, P.S-Hazaribagh, Thana No.157 and Arca-07
Decimal and for not disturbing the possession of the petitioner
and also for grant of compensation for the boundary wall
demolished by the respondents.

2. It is submitted the learned counsel for the petitioner that
the petitioner is the bona fide purchaser of the land in the year
1982 vide Sale Deed dated 27.12.1982. However, the respondent
authorities in the garb of the order of National Greed Tribunal
has demolished the boundary wall of the petitioner.

3. It is submitted that the boundary wall of the petitioner has
been demolished without issuing any notice and hence the
petitioner may not be disturbed from the demarcated land of the
petitioner, till the disposal of the case.

4. On the other hand learned A.C to G.A-V has submitted
that he requires time to file the counter affidavit. It is submitted

that the petitioner has encroached the land in question. However,
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2
learned counsel for the State could not reply as to whether
notice to the petitioner was issued at the time of demolition of
the boundary wall.

5. Mr. Ranjit Kumar, learned counsel for the Municipal
Commissioner, Hazaribagh also prays for time to file the counter
aftidavit.

6. It appears that petitioner has asserted regarding demolition
of the boundary wall of his residence without issuing any notice
by the respondents, although he has filed an application before
Anchal Adhikari on 27.05.2023 for demarcation of the land.

7. Put up this case on 19.06.2024 and till then, possession of
the petitioner shall not be disturbed by the respondent
authorities.

8. Learned counsel for the respondents-State is directed to
file counter affidavit and to ascertain as to whether before
demolishing the boundary wall of the petitioner, they had served

any notice upon the petitioner or not?

(Sanjay Prasad, J.)
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